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R eport  o n  G eneral  E lec tio n s

*552. Shri S. N. Das: (a) Will the
Minister of Law 6e pleased to state 
whether the Election Commission has 
submitted a Report on the Conduct of 
the C.eneral Elections?

(b) If so, do Government propose to 
lay on the Table of the House a copy 
of the Report?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) No.

(b) Does not arise.

Shri S. N. Das. May I know whe
ther the Central Go'^ernment has 
asked for a report from the Election 
Commission?

Shri BLswas: The report is under
preparation.

Shri S. N. Das: May I know whe
ther the opinion of the Election Com
mission has been invited on the ex
perience gained in the elections?

Shri Biswas: They are making a
report on that very subject.

Shri S. N. Das: A  Bill is going to
be placed before the House, and I 
want to know whether in drafting the 
Bill any lecommendations or sugges
tions from the Election Commission 
have been received.

Shri Biswas: The Bill will be intro
duced today, in two minutes’ time; and 
hon. Members will see that the Bill 
does not deal exhaustively with all 
the questions that arise as a result 
of our experience in the last elections. 
Only certain matters have been dealt 
with. The other matters will await 
the report of the Election Commis
sion.
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The Deputy Minister of Defence
(Shri Satish Chandra): (a) A state
ment is placed on the Table of the 
House showing the expenditure on
each State troupe. [See Appendix IV, 
annexure No. 28].

(b) No prizes were given, but it is 
proposed to give a souvenir to each 
participant.

(c) Rs. 58,495.

(d) The Ck)vernment of India have 
no information.

(e) Does not arise.

Mr. Depnty-Speaker: The que^ion- 
hour is over.

WRITTEN ANSWERS TO QUESTIONS 

A rrears of Re n t

*531. Shri A. N. Vidyalankar: Will 
the Minister of Rehabilitation be pleas
ed to state:

(a) whether it is a fact that orders 
have been issued to recover the arrears 
of rent by deducting from the mainte
nance allowanoes in cases of displaced 
persons who are in occupation of eva
cuee property and are receiving month
ly maintenance allowance;

(b) whether Government have re
ceived numerous representations sug
gesting stoppage of recovery in such
’:nrd cases where the n:li)1toe is a dis
placed widow or hn orohnn, or a per- 
;-on who is really not in a position to 
p:iv the rent; and




